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We have heard the learned counsel for the

arad Wi vushendimla
appllcant and gone through the application which is
e

against the impugned order at Annexure A-13 of 2nd
January,. 1990 imposing after disciplinary proceedings
the puniéhmeat oﬁ withholding of one increment without
cumulative effect. The learned counsel for the applicant
states that the applicant has not filed any statutory “

vamx-i’d\ﬂ (%
appeal as he is 11kely to subfer in his next increment

-

for one year, if he do=s not get a decisiqn from the
Tribunal, We are afraid that this argument is not
convincing because in case the appeal is allowed, the

applicant would be entitled to get arrears of increment
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which hadwbeern withheld, In the facts and circumstances,
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we see no reason to admit this application at this stage
and close the game with the direction that the applicant

should file an appeal against the impugned order within

-

a period of two weeks from today and the respondents

shall get the appeal disposed of

law condoning any marginal delay

-

will be no order as to costs,
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VICE CHAIRMAN



